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(vi) D e m a n d  f o r  c k e a t i o n  o f  “Vi- 
s h a l  G o m a n t a k ” .

SHRI EDUARDO FALEIRO 
(Murmugao): Once again the demand 
for creation of a ‘ ‘Vishal Gomantak’’ 
has been raised. The move visualises 
a new state consisting of Goa and 
the areas which are the subject-matter 
of the boundary dispute between 
Maharashtra and Karnataka. This 
move b  vehemently opposed by all
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sections of public opinion in Goa, 
The people of Goa had unequivocally 
demonstrated their desire to main-
tain their separate identity in the 
historic opinion poll held in 1966 and 
this unanimous feeling has since been 
voiced at every available opportunity. 
On the other hand, the Legislative 
Assembly of Goa has expressed the 
ardent aspirations of the local people 
for Statehood without addition to any 
other territories. The Goa Legislature 
has passed a unanimous resolution 
demanding Statehood on the lines 
of all other States of the Union. I 
reiterate this demand. This is a 
fervent aspiration shared by the 
entire people of Goa and is the com-
mon platform of all the political 
parties existing there.

12.56 hrs.

SUPPLEMENTARY DEMANDS FOR 
GRANTS (GENERAL), 1980-81; 
DEMANDS FOR EXCESS GRANTS 
(GENERAL), 1977-78; AND DE-
MANDS FOR EXCESS GRANTS 
(GENERAL), 1978-79.

MR. DEPUTY-SPEAKER: The
House will now take up discussion 
and voting on the Supplementary 
Demands for Grants in respect of the 
Budget (General) for 1980-81 and 
also discussion and voting on the de-
mands for Excess Grants in respect of 
the Budget (General) for 1977-78 and 
also for 1978-79.

Motions moved:

(i) “That the respective Supple-
mentary sums not exceeding the 
amounts on Revenue Account and 
Capital Amount shown in the Third 
Column of the Order Paper be 
granted to the President out of the 
Consolidated Fund of India to de-
fray the charges that will come in 
course of payment during the year 
ending the 31st day of March, 1981 
in respect of the following demands


